IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH : BANGALORE

DATED THE 5TH NOVEM3ER, 1386

fipplicatijon No.368 of 1286(T)
P mo.13107 of 1580(S)

Presant

THE HON'BLE SHRI CH., RLAKRISHNA RAQ ¢ MCM3ER (ImM)

THE HON'BLE SHRI P. SRINIVASAN s+ MEMBER AM)

Shri Kempaiah,
No.22/4 5: injszvanayaka Galli,
Avgnue Road Crocs,
Bangalore-2. i s wo pipolicant
(Shri S.8. Swethadri, Advocatz)
\
1+ Cantral Providant Fund
Commissionsr,|9th Floor,
Mayur Bh;Van,LCannaugHt
Circus, Mzow Dblhi-110001.

2., Regional Providant Fund
Commigssionzr, ! No.8,
RdJor;W Mohan| Roay road,
Lr:?, alor 'A"JUUPZD-
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3. Shri Mallinath,
Head Clerk.

4, Shri 3.N. Govinda,
Head Clerk.

5. Smt., Celinz Pinto,

Head Clark,

t'}n SHL_L \".*lc E‘Ju.'ﬁl '(J.,
Head Clerk.

7. Shri B. Ramakarvey,
Head Clerk.

Rzspondants

10. Shri B.¥X. Dasharestha Rao
]
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2. Shri K. Gznapathy,
Head Clerk,

C/0 Providsnt Fund Commissioner's

" - Orficus, No.8, Rajarasm Mghan Roy
Road, B”ngalorF—SSDUZ7.

+=»ss Respondents

Advocate)

(Shri| M.8. Padmaraiaiah,

~

C

This case came|up before Court-~2 for final hearing

today, Ths Hon'ble Shri P. Srinivasan, Member (AM) made

; the fgllouwing:

In this application rcceive” on transfsr from
the High Court of Karnataka, the complaint of the
applicant, who was &t that time an Upper Division Clerk
(UDC) in the office|of Lhz Regiaonal Provident Fund
Commissionzr, Bangalors, is thct respondents 3 Lo 12
who wers his juniors had bezn promotzsd to the
Head Clark sup:rsed%n; him, When bthz matter ccocme up for
final hearing today bafur§ this Banch, Shri S.B. Swesthadri,
learnzd coun<zl for|ihe applicant fzirly concedes thzat
the grinsvance of his clisnt had baen remedied as he had

i . |
| been promoted to ths post of Heaed Clerk and rogularised

a -
. in thil post waded gpespondenis O Lo 1z hac not besn
regularised in their posts thus becoming his juniors.
Thercfore, he admits that the application has bzcome
superflucgus. However, he plzads that the respondents
Raavhe
may be directed to éaviﬁw the salary of his client to
bring it up to cquality wicth that of his juniors who were
% officizting as Head Clorks befors him,
«

2. Shri M.S. Padmarajaiah, learned counsel for the
raspondents submits |[that the application should be

dismissed.
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